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. een advised that the. present system is. the -
m ‘under -the .circumstances, namely, to . . -
Bave Hak with sterling. . Of course, there-

&o}ﬂd be. different. views with regard to
:ahu.__;'me Question: is. ‘whether we  can
‘openate in an indecpendent manner, with:
wm. having link with anvy other currency,
: With Sterling, or Dollar or German Mark,
. 'We are continuously assessing the inter-
pationel monetary system and if at any
mmcular juncture a different decision has
_nmmbelaken,wewdl not. hesitate to do
. .i. But,we have been advised by the exports
§hat under the present circumstances this
a.the best thet we can do and this is
going on aifl right.
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!OINT' COMMITTEE ON OFFICES OB
. PROFIT
TWELFTS REPORY

. ‘SHRI PATTABHI RAMA RAO (Raja-
lmmdry) 1 beg to present the Twelfth
“Report' of the Joint Committee on Offi-
M of Proﬂt.

9

’lAXATION LAWS (AMENDMENT)
B . BILL

1;1) Report of Select Committee

" SHRI N. K. P. SALVE (Betul): I beg
#0 present the Report of the Select Com-

- ¢ fooome:-tax Aet, 1961, the Wealth-Tax Act,
1957, the Gift-tax Act, 1958 and the Com-
: pnln (mﬁu) Surtax Act, 1964.

(u) EVIDENCE

s;m‘u;mr.mvz 1.beg 1o lay
: ,'mlemmrdoimeevm

Ak, i%z!,, “'
. the Gift-tax. Act, 19

imittee’ on the Bill further to' amend the:

tonderad botone m'w_
Aoe Bi| nrther

- tProfits). Sumtx Act, 1964
13 brs. ‘

CODE OF CIVIL FROCEDbRE i
(AMENDMENT) BILL .

ARPOINTMENT OF MEMRER TO JOINT-
COMMITTEE

SHRI LILADHAR KOTOKI (Now-
gong) : | beg to move the following:

“Thnt this House do appoint Shit C.

M. Stephen to the Joint Commjt~

tee on the Bill further to amend the

Code of Civil Procedure, 1908, and

the Limitation Act, 1963, in the

wvacancy caused by the death of
Shri Debendra Nath Mahata.”

MR. SPEAKER: The question is:
«That this House do appoint Shri C

M. Stephen to the Joint Committee
_on the. Bill further to amend the
Code of Civil P-ocedure, 1908, and
the Limitation Act, 1963, in the
vacancy caused by the death of
Shri Debandra Nath Mahata.”

The movion was adopted.

MATTER UNDER RULE 377

PAYMENT OF EX-GRATIA COMPEN-
SATION FOR PROPERTIES OF INDI-
ANS IN PAKISTAN AND FORMER
EAST PAKISTAN.

SHR1 SAMAR GUHA (Contai): Sir,
through you 1 want to draw
the attention of the Minister of Commerce
to an urgent problem in regard ‘to the
ex-gratin compensation about the epemy
properties of the Indians citizens in West
Pakista nand former East Pakistan.
If the issue is not cleared by 3ist 'March
rupeesmmcrorcswinwmthem
lidated Fund. Since 19711974 about Rs.
12 crores were aligcated in eath: gear's
budget for payment of es-gratia. compen-
sation 10 the claimants of thelr properties
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in bath W Pikistan apd former East
Pakistan. The of Indip apnoun-
ced & policy in 1971 that those people who
bad cipims of baving left property in
Went Pakistant and former East Pakistan
they will be given 25 per cent ex-wrunm
payment 1n regard to the total  value of
thair assets, After 1965 war the Indian
citizens have claimed to have left propes-
ties worth Rs, 109 crores in Pakistan and
on the .other hand Pakistan bas property
worth about Rs. 29.6 crores in India. The
Governmeot of India got more than Rs.
25 crores in cash and it was said by the
Government that these would be pad in
the form of ex-gratia compensation to the
extent of 25 per cent of the value of the
property of the claimants,

The Custodian of the Enemy property
in India is dillydallying with this amouat.
Since 1971-—74 although Rs 12 crorey were
allocated yet they could spend only R 3.11
crores. This year the Government allocated
Rs. 3 crores und only Rs. 64 lakhs have
been spent. When 1 earlier  raised the
matter in the House and also wigwe a letter
to the Commerce Mimster he informed me
that he was hurnedly trying to do some-
thing for the claiments from former East
Paulistan.

1 also want to draw your attention with
regard to the climants from West Pakistan
Most of the claims of the Indian citizens
from West Pakistan have been cleared in
spite of the fact that there was a ot of diffi-
culty in regard to verifying their assets and
properties. In the case of claimants from
former East Pakistan sbout 90 per cent
of the cases are still pending. Thousands
of people are roaming about in Calcutta
and Bombay but nothing has been done.
1 had raised this matter in the House and
also wrote to the Minister and put several
qmﬁom.A:nuMoflm:pmlwn
fet-up in Calcutta with two retired judges.
That panel and the Chairmtan of the Office
of the Custodian of Enemy Propertion in
Indiz together decided and they sanctioned
the clgims. They approved tiw claims of
over 4 thoasand cleiments from focmer Enst
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Pakistan. But, strangely, the Central Go-
vernment, not ooly have refused to pay it
but, they are not giving the sanction even.
Sir, suddenly, the Internal Finance Depart-
ment, sithough they have nothing to do
with it, say ‘No’. They say that in regard
to those people whose properties are worth
more than Rs, 4 takhs, they will be given
60 per cent of their total assets and in
tegard o those peopls whose properties
are worth less than Rs. 4 lakhs, they will
be given 80 per oont of their total assets.
This is totally against the announcement
that wis made by the Government, So far,
only Rs. 3.11 crores have been paid. This
1 totally against announciment madc
by the Government. This Internal Finunce
Department is gomng to deprive the legiti-
mate due of these people, who have left
all therr lands and construction in former
Eost Palistan. Sir, thiongh you, 1 would
fike to draw the attention of the honm.
Minister concerped that he should jmme-
dately make a statement on the floor of
the Home as to what is the position of
the ev-grafia compensation in regard to
the claimants from former East Pakistan
citizens and also, what about the recom-
mendation that has been made unanimously
by the panel that was set up by the Go-
vernment in Calcutta? Why are they not
agreeing to the recommengation which has
been made by that panel? I would also like
to hnow whether the Rs. 3 crores which
fave been allotted in this Budget for the
payment of etv-gratic  compensation will
be paid to the claimants from former
East Pakistan? Sir, this is a matter which
is very urgent. Unless this is paid before
3ist March, this year also, this Rs. 3
crores will go bach to the Consolidated
Fund of India. This is very urgent matter
and 2 statement shoudd be made by the
Government immediately,

SHRI KRISHNA CHANDRA HALDER
(Ausgram): Mr Speaker, Sir, I would like
to make a small submission. Cotton and
Tobacco growers from many villages of
Guntur aod Prakassam districts of Andhra
Pradesh are conducting satyagraha befars
the State Government offices in  various
talukn of these districts demandiog of the
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Government to fix ‘up fair rates for their
produce and also purchase the cotm
stocks through the Cotton Corporation of
India. Similarly, the virginia tobacco
growers. . . .

MR. SPEAKER : How it is relevant heig”

SHRI KRISHNA CHANDRA HALDER:
Sir, the interests of the cotton and tobacco
growers should be safeguarded.

Sir, the virgnia tobacco growers are also
sustaining loss. The monopoly companies
in tobacco trade actually are paying Rs,
300 to Rs. 400 per quintal instead of Rs.
850 per quintal which they agreed in
the presence of Government representatives.

While the costs of cultivation of these
products are going up on the one hand,
the prices of these products aie falling
down abnormally. The cultivators are
forced to make distress sales and they are
not in a position even to pay taxes to the
Government., The Government is resorting
tu forceful collection of taxes by auctiomng
the properties of cultivators. Therefore,
Sir, I raise this matter under Rule 377 and
1 would request you to ash the Minister
concerned to make a  statement in this
regard.

SHRI BIREN DUTTA (Tripura West):
Sir, 1 would like to make a submission,

MR SPEAKILR You cannot force your-
self on me like this. I am aot going to
sllow it

SHR1 BIREN DUTTA: Su, five MLAs
have been arrested under MISA.

SHRI DINEN BHATTACHARYYA
(Scrampore): What s the rule that you
are following?

MR. SPEAKER;: | am not permutting it.
1 have not called eny one of you. Mr. Mal-
der wanted to make a submussion for one
munute. 1 did not know what it was going
to be. He brought in & State matter.

[MARCH 20, 1975)
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SHRT DINEN BRA’I‘!‘ACHARWA'
Sit, he will sitaply menrion. '

MR. SPEAKER : This is basically very
wrong.

SHRI SEZHIYAN (Kumbakonam): 81;,
let him meet you in the Chumber uod
explain,

SHRI BIREN DUTTA: Five MLAs of
the CPM in Tripura had beon arrested; all
the other opposition MLAs had been sus-
pended.

MR SPEAKFR * This is basically wrong.

SHRI SEZHIYAN: Let him meet yon
in the Chamber.

MR SPEAKER It is already there; 1
examuned 1t and T do not allow it. He
suddenly gets up and says that some MLAs
had been arrested” You have framed these
rules and 1f you do not observe them, what
is to be done”

GUJARAT BUDGET, 1975-76—~GENE-
RAL DISCUSSION, DEMANDS FOR
GRANTS ON ACCOUNT (GUJARAT),
1975-76 AND SUPPLEMENTARY DE-
MANDS FOR GRANTS (GUJARAT),
1974-75

MR SPEARER . We shall take up items
10, 11 and 12 together Mi € havda want
ed to ratse some  objection Now, when he
speaks he can mention all this He will be
called and he can mention all those matters
Then the Manister will reply. 1 think
cannot come in 8 point of order. I will
calt him 1n due course,

SHRI K. S. CHAVDA (Patna): This is
violation of article 199.

MR. SPEAKER : Whatever it i, you can
raise the matter. He will reply to it. I 1
is viotation, snybody can go to court ano
get it rescinded; as Mr. Sezhiyan did.

SHRI SEZHIYAN (Kumbakonam): We
should be abie to resolve thove things; and



